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Action taken report of the APPCB in compliance with Hon'ble NGT Order dt. 

08.11.2023 in 0.A. No. 106 of 2023 (SZ) filed by Sri K.Srinivasulu & Others 

resident of Kondasamudram (V), Gudupalli (M), Chittoor District on Granite 

mining units operated in and around Kotamakanapalli (V), Gudupalli (M), 
Chittoor District. 

It is submitted that, Hon'ble National Green Tribunal (NGT), Southern Zone, 

Chennai while disposing the O.A.No.106 of 2023 (SZ) on 08.11.2023 against granite 

mining units operating in and around Kotamakanapalli (V), Gudupalli (M), Chittoor 

District issued following directions. Copy of the order is herewith enclosed as 

Annexure - I. 

1. The balance of the revised environmental compensation payable by each of 
the project proponents should be paid immediately. 

2. Regarding the buffer zone remediation, the project proponents are directed to 

furnish a bank guarantee to the tune of Rs.5,00,000/- (Rupees Five Lakhs only) 
per Hectare within a period of 4 (Four) weeks. 

It is further submitted that, as per the orders of Hon'ble NGT in O.A. No. 106 

of 2023 (SZ) Dt.11.03.2024 the matter is posted on 05.04.2024. Copy of the order is 

herewith enclosed as Annexure - IL 

In this connection, it is submitted that, the mining units (8 Nos) has paid 

Environmental Compensation & also Bang Guarantees@ Rs.5,00,000/- per Hectare. 

The details are submitted are as follows: 

SL Name of the mining Details of Details Revised Total Details of Bank 
No unit Previous Environmental Environme Guarantees paid 

Environmental Compensation ntal @ Rs.5,00,000/- 
Compensation paid Compensati per Hectare 

paid on paid 
1 M/s. Rathna Rs.4,30,000/-, Rs.3,60,000/-, Rs.11,35,000 Rs.24,05,000/- 

Mineral DD No.986025, DD No.986143, I- BG Enterprises, Dt.22.09 .2023 + 
Sy.No.132, 133,134 & Rs.3,45,000/- Dt.26.12.2023 No.3678723BGOO 
135, 

DD No.986125, 00098 Kotamakanapalli Dt.06.12.2023 = (V), Gudupalli (M), Rs.7,75,000/- Chittoor District. 
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Rs.11,35,000 Rs.3,86,000/- BG 2 Mf s. Sri K. Siva 
Prakash (0.772 Ha), 
Sy.No.101/2, 
Kotamakana palli 
(V), Gudupalli (M), 
Chittoor District 

Rs.4,25,000/-, 
DD.No.000148, 
Dt.15.05.2023 + 
Rs.3,50,000/- 

DD No.960913, 
Dt.07.12.2023 = 

Rs.7,75,000/- 

Rs.3,60,000/- 

DD No.000187, /­ 

Dt.26.12.2023 

No.NXOl BGP233 

410001, 

Dt.07 .12.2023 

Rs.11,40,000 Rs.3,03,500/- BG 3 M/s. Sai 
Raghavendra 
Granites, 
Sy.No.98/3 Part, 
Kotamakanapalli 
(V), Gudupalli 
(M),Chittoor District 

Rs.4,40,000/- DD 
No.960835, 
Dt.15.05.2023 + 
Rs.3,40,000/- 

DD No.960903, 
Dt.05.12.2023 = 
Rs.7,80,000/- 

Rs.3,60,000/- 

DD No.960915, /­ 

Dt.26.12.2023 

No.NXOl BGP233 

310001, 

Dt.27.11.2023 

Rs.11,30,000 Rs.4,25,000/- BG 4 M/s. J.R.Granites 
(0.850 Ha), 
Sy.No.99/4 & 7, 
Kotamakana palli 
(V), Gudupalli (M), 
Chittoor District 

Rs.4,30,000/-, 
DD No.325953, 
Dt.12.05.2023 + 
Rs.3,40,000/- 

DD No.803324, 
Dt.05.12.2023 = 
Rs.7,70,000/- 

Rs.3,60,000/- 

DD No.803346, /­ 

Dt.26.12.2023 

No.6130423BGOO 

00089, 

Dt.06.12.2023 

Rs.3,60,000/- Rs.11,35,000 Rs.24,23,000/- 

DD No.803344, /- BG 

5 Mfs. J.R.Granites 
(4.846 Ha), 
Sy.No.136, 137 & 
138, 
Kotamakanapalli 
(V), Gudupalli (M), 
Chittoor District 

Rs.4,30,000/­ 
DD.No.325955, 
Dt.12.05.2023 + 
Rs.3,45,000/- 

DD No.803323, 
Dt.05.12.2023 = 
Rs.7,75,000/- 

Dt.26.12.2023 No.6130423BGOO 

00088, 

Dt.06.12.2023 

No.6130423BGOO 

00091, 

Dt.06.12.2023 

Rs.11,35,000 Rs.8,10,000/- BG 

DD No.803345, /­ 

Dt.26.12.2023 

Rs.3,60,000/- Rs.4,30,000/­ 
DD.No.325954, 
Dt.12.05.2023 + 
Rs.3,45,000/- 

DD No.803322, 
Dt.05.12.2023 = 
Rs.7,75,000/- 

J.R.Granites 
Ha), 
95/1 

(P) & 

M/s. 
(1.620 
Sy.No.89/1, 
(P), 95/2 
95/3(P), 
Kotamakanapalli 
(V), Gudupalli (M), 
Chittoor District 
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Rs.11,35,000 Rs.3,05,500/- BG 7 Mfs. Sri Sai Krupa 
Granites (0.611 Ha), 
Sy.No.100, 
Kotamakana palli 
(V), Gudupalli (M), 
Chittoor District 

Rs.4,40,000/­ 
DD.No.960837, 
Dt.15.05.2023 + 
Rs.3,35,000/- 

DD No.960910, 
Dt.05.12.2023 = 
Rs.7,75,000/- 

Rs.3,60,000/- 

DD No.960914, /­ 
Dt.26.12.2023 

No. 

NX01BGP233310 

002, 

Dt.27 .11.2023 
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8 M/s. Sri K. Siva Rs.4,25,000/- Rs.3,60,000/- Rs.11,35,000 Rs.2,02,500/- BG 
Prakash (0.405 Ha), DD.No.0004147, DD No.000188, I- No. Sy.No.103, Dt.15.05.2023 + 
Kotamakanapalli Rs.3,50,000/- Dt.26.12.2023 NXOl BGP233410 
(V), Gudupalli (M), DD No.960912, 002, Chittoor District 

Dt.07.12.2023 = 

Rs.7,75,000/- Dt.07.12.2023 

It is also submitted that, after payment of Environmental Compensation & 

also Bang Guarantees@ Rs.5,00,000/- per Hectare as per the Orders of Hon'ble NGT, 

APPCB has allowed the above mining units for carrying out mining operations. 

This report is submitted to the Hon'ble NGT in due compliance of the Hon'ble 

NGT Order 08.11.2023 in O.A. No. 106 of 2023 (SZ). The APPCB will abide by all such 

directions as this Hon'ble tribunal may deem fit and appropriate. 

Date: 06.04.2024 
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Item No.06: 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

Wednesday, the sn, day a/November 2023. 

(Through Video Conference) 

Original Application No.106 of 2023(SZ) 

IN THE MA TIER OF: 

Mr. K. Srinivasulu 
Village Kondasamudram & Surrounding Villages 
Gudupallu Mandal, Chittor, Andhra Pradesh - 517425. 

. .. Applicant(s) 

Versus 

1) State of Andhra Pradesh 
Through Chief Secretary, Government of Andhra Pradesh, 
t= Block, No.l, Jstfloor, 
A.P. Secretariat Office, Velagapudi - 522023. 

2) Principal Secretary, Department of Mines and Geology, 
Government of Andhra Pradesh 
Sri Anjaneya Towers, D.No. 7-104, C-Block, 5th & 6th Floors, 
Vijayawada, lbrahimpatnam, Andhra Pradesh - 521456. 

3) Secretary, Ministry of Environment, Forest and Climate Change, 
Government of India 
Paryavaran Bhawan, Jorbagh, 
New Delhi - 110003. 

4) Director of Mines Safety, Office of Directorate General of Mines Safety 
(Chennai Region) 
Lapis lagoon, AA Block, Shanthi Colony, 
Anna Nagar, Chennai, Tamil Nadu - 600040 
(Zonal Office South Central Zone) Hyderabad, Devi Nagar Colony, 
Bansilalpet, Bhoiguda, Hyderabad, Telangana - 500003. 

5) Andhra Pradesh Pollution Control Board 
Payavaram Bhawan, A-III, Industrial Estate, 
Sanath Nagar Hyderabad, A.P. - 500018. 

6) Collector, Chittor 
New Collector Office Chittor, 
Collectorate Complex, Andhra Pradesh - 517002. 

7) Mf s. Rathna Mineral Enterprises 

Page 1 of 5 
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8) M/s. Sri Sai Krupa Granites, 
(Black Granite Mine-0.611 HA) 

9) l\tf/s. Sri Sai Raghavendra Granites, 
(Black Granite Mine-0.607 HA) 

10)1\tf/s. Sri K. Siva Prakash Mine - 0.772 HA 

11)1\tf/s. Sri K. Siva Prakash Mine - 0.405 HA 

12)1\tf/s. J.R. Granites Pvt. Ltd., 
(Black Granite Mine - 4.846 HA) 

13)1\tf/s. J.R. Granites Pvt. Ltd., 
(Black Granite Mine - 1.620 HA) 

14)1\tf/s. J.R. Granites Pvt. Ltd., 
(Black Granite Mine - 0.850 HA) 

... Respondent( s) 

For Applicant(s): 

For Respondent(s): 

CORAM: 

None. 

Mrs. Madhuri Donti Reddy for R, R2, RS & R6. 
Mrs. AL. Gandhimathi, Sr. Adv. a/w. 
Ms. Kanmani Sathiyamoorthy for R7 to R14. 

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA,JUDICIAL MEMBER 

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

ORDER 

1. This is a letter petition which was transferred from the Principal 

Bench complaining about the damage caused by running the Granite 

Mining Quarries in and around the villages in Chittoor District viz., 

O.N. Kothur Kotamakanapalli, Chinnakotamana palli, 

Kondasamudram, Chinna Agraharam, Talli Agraharam, 

Srinivasapuram and Krishnarajapuram. 

Page 2 of 5 
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2. The quarrying activities are carried on by Respondents No.7 to 14 

viz., M/ s. Rathna Mineral Enterprises, M/ s. Sri Sai Krupa Granites, 
·- 

M/s. Raghavendra Granites, M/s. Sri K. Siva Prakash mine 

(formally M/s. Venkata Sai Granites), M/s. J.R. Granites. Few of 

them are having two or three separate leases in the same name. 

3. The action taken report of the Andhra Pradesh Pollution Control 

Board dated 28.10.2023 was filed. Based on the Central Pollution 

Control Board formula for levying environ.mental compensation, 

originally the compensation was arrived at by the Andhra Pradesh 

Pollution Control Board, fixing it a uniform amount of Rs.4,25,000/ - 

and Rs. 4,30,000/- for all the project proponents. 

4. Surprisingly, it was calculated from the date of inspection of the site 

and not from the date of the application. So, it is a well settled 

principle that this kind of computation has to be referred to with a 

date of filing of the application. 

5. When this was pointed out, the Andhra Pradesh Pollution Control 

Board had filed a revised environmental compensation which had 

enhanced the levy made earlier. 

6. The learned counsel appearing for the project proponent would state 

that the first levy which was made was already paid by them and 

they undertake to pay the additional environmental compensation 

levied by revising the earlier one. 

7. Admittedly, there is a buffer zone violation made by all these project 

proponents. The Department of Mines and Geology has already 

levied penalties for the violation on the buffer zone. The recovery of 

Page 3 of 5 
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the same is not yet complete for various reasons. When there is a 

violation on the buffer zone limit, there should be an assessment for 

the remediation of the same. 

8. According to the learned counsel appearing for the Andhra Pradesh 

Pollution Control Board, it would normally be done by the technical 

institutions or organisations and it will take not less than six months 

of time to complete the remediation. 

9. Admittedly, in this case, neither the assessment nor the remediation 

is done even in any one case. 

10. At this juncture, the learned counsel appearing for the project 

proponent would submit that if they have to wait for the 

remediation measures to be complete, they will be at a loss because 

they may be losing out more than 6 months in the process, as already 

their operations are stayed by the Principal Bench of the National 

Green Tribunal. 

11. It is seen from the report of the Andhra Pradesh Pollution Control 

Board dated 27.10.2023 that the leaseholders along with the Andhra 

Pradesh Pollution Control Board officers were directed to approach 

technical institutions/ organizations for preparing a sustainable 

remediation plan for remediation measures at the buffer zone with 

their own cost. The undertaking given by the leaseholders as well as 

the Andhra Pradesh Pollution Control Board is recorded. 

12. In this regard, considering the above submissions, we issue the 

following directions: 

Page 4 of 5 

-or-- 

7



1. The balance of the revised environmental 

compensation payable by each of the project 

proponents should be paid immediately. 

2. Regarding the buffer zone remediation, the project 

proponents are directed to furnish a bank 

guarantee to the tune of Rs. 5,00,000/- (Rupees Five 

Lakhs only) per Hectare within a period of 4 (Four) 

weeks. 

12. As and when the above referred amounts in Clauses 1 and 2 are 

complied with, it is open to the Andhra Pradesh Pollution Control 

Board/Department of Mines and Geology to permit the project 

proponents to continue with their operations. 

13. It is made clear that if the amounts referred to above are not paid 

and the project proponents are operating in violation of the same, 

the project proponent as well as the officer in charge will be held 

liable for the same. 

14. With the above directions, the Original Application [O.A. No. 106 

of 2023(SZ)] is disposed of. 

15. Let the matter be listed on 11.03.2024 for reporting compliance. 

Sd/- 
Smt. Justice Push pa Sathyanarayana, JM 

Sd/- 
Dr. Satyagopal Korlapati, EM 

O.A. No.106/2023(52) 
os» November, 2023. AD. 
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Item No.3:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

(Through Video Conference) 

Original Application No.106 of 2023 (SZ) 

[Earlier O.A. No.271/20?? (PB)] 

IN THE MA TIER OF 

K. Srinivasulu 
Chittoor District, Andhra Pradesh. 

. .. Applicant(s) 
Versus 

State of Andhra Pradesh 
Rep. by its Chief Secretary, 
Andhra Pradesh and Ors. 

Date of hearing: 11.03.2024. 

CORAM: 

. ... Respondent(s) 

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): 

For Respondent(s): 

None. 

Mrs. Madhuri Donti Reddy for Rl, R2, RS & R6. 

Page 1 of 2 
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ORDER 

i. 1'oday,. there is no representation for the applicant 

2. It is stated by the learned counsel a:ppec1:rirtg for the Andhra 

PradeshPollution Control Board that the directions issued while 

dispo$Jngpf the Original Application are complied with. 

3. Let it. memo be filed indicating the amount collected arid the 

purpose for if :may he defrayed: 

e Sd/� 
Smt, Justice �ttsh_pa Sathyanarayana, JM 

...... · ... \: 
!)}.;'i 

if;:: �r�t Sd/� . 
Dl'.;'f£iatyagopal Korlapati, EM 
,/1'. ·"':··"!.:(' 
i;;;JI;wr--- 

0. A� No.106/2023 ($Z) 
11 th l\1arch, .2024. Mn. 

Page 2 of2 
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AATHNA MiNE'AAL ENTE'APAfSE'S 
Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuments 

46/1, Gundlasagaram Road, KUPPAM- 517425 Chittoor District (A.P) INDIA, Phone: 08570-25572 

To 
The Environmental Engineer, 
A.P. Pollution Control Board, 
1st APSFC Building, Narasimha Theertham Road, 
Near UC of India, Balaji Colony, 
Tirupati - 517 502, AP. 

Respected Sir, 

l ,,_ 

r: 
' \._... 

Sub: Directions of the NGT order vide 'A No, 106/2023 (SZ) dated 8th November, 
2023.AD. undertaking to fulfill the directions as per the order; Reg 

Ref NGT order OA NO. l 06/2023(SZ) 8th November 2023 

With Reference to the above subject, we are enclosing herewith DEMAND DRAFT & BANK 
GUARANTEE details given below. 

SL NO DATE REF. NO AMOUNT DESCRIPTION 
1 06.12.2023 DEMAND DRAFT NO. 3,45,000.00 Balance of the 

986125 revised 
Environmental 
compensation. 

2 06.12.2023 Guarantee No. 24,05,000.00 Regarding the 
6378723BG0000098 Buffer Zone 

remediation. 

In view of the above, we request you to kindly revoke the STOP PRODUCTION ORDERS 
ISSUED against our mine area. We also undertake to obey the further instructions of the 
Board from time to time if any. 

Kindly acknowledge the receipt of the same. 

Request for your directions in this regard.- 

Thanking You. 

Copy Submitted to The Member Secretary;' 
A.P. Pollution Control Board, Vijayawada 
for Favour of Information. 

for Rathna Mineral Enterprises 
..4d4d,,�d4-1-'#'J� 

Head Office:# 18/1, 1st Floor, "Kalyana Samuchaya",6th Cross,Sth Main, Gandhinagar, Bangalore - 560009, INDIA. 
Phone : 080-41136223, Fax : 080-22284461, E-mail : rmegranite@gmail.com Website : rmegranutes.com 

\-J -- 
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Ill II I llllllilliillf llf Ii; ; . 
576826627588V: ' " 
}(:,- ... _.· 

First Party 

Second Party 

Paid By (For Wh�lll}. 
Stamp Duty Amount{Rs.) 

Last date'for l�dg�µ,,�µt of claim- 04/06/2024 

Dear Sir/Madarn, 
Guata�le'lN�6378723BG0000098. 
Amoµ�f':,;��u!r,�t�� I{s�24050001.� << •.... ··· .. · ., . ·.··. 
Guarantee coverfroin 05/l2/2023 fo 04/06/2024 .. '.: ... - .. ·.-,- .. .-- .. ;_ .. ·- .... ..-: .. ·; .. --. . . 

TBEfytEMB�RSEGRETARY 
ANDfiRAPRAI>ES}lPOLLUTION CONTROL BOARD 
�ARYAY1\RAN)3HAVAN ·.·APnc CotdNYROAIJ . 

. GlJRUNANAKCOLQ�Y 
AUTONAG�' · • 

·VDAYAW'f}PA�520007 
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.: 

This Deed of guarantee executed by the State Bank of India constituted under the State 
Bank of India Act, 1955 having its Central Office at Nariman Point, Mumbai and amongst other 
places, a branch at S1'v1E Chittoor (hereinafter referred to as 'the Bank') in favour of " THE 
MEMBER SECRETARY ANDHRA PRADESH POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN, APIIC COLONY ROAD, GURUNANAK COLONY, AUTO 
NAGAR VIJAYAWADA-520007" (hereinafter referred to as 'Beneficiary') for an amount not 
exceeding Rs.2405000/- (Rupees Twenty four lakhs five thousand only) at the request of 
M/s RATHNA MINERAL ENTERPRISES, Sy No 132 133 134 135, KOTAMAKANA PALLE 
VILLAGE, GUDIPALLE MANDAL, CHITTOOR - 517425 (hereinafter referred to a.s 'the 
Customer'). 

WHEREAS Mis RATHNA MINERAL ENTERPRISES, Sy No. 46/1 and 46/4, 
Gundlasagaram, Kuppam, Chittoor- 517425 (hereafter referred to as "EXECUTOR") having its 
manufacturing unit at Sy No 132 133 134135, (Extent 4.810 Hectors) KOTAMAKANA PALLE 
VILLAGE, GUDIPALLE MANDAL, CHITIOOR - 517425 has proposed to manufacture 
Rough Granite Blocks. 

WHEREAS obeyed the National Green Tribunal, South Zone Beach orders,O.A.No 
106/2023(SZ) dated 08.11.2023, has directed J\1/s RATHNAMINERAL ENTERPRISES 

Regarding the buffer zone remediation, the project proponents are directed to furnish a 
bank guarantee to the tune of Rs. 5,00,000/- (Rupees Five lakhs only) per Hectare within a 
period of 4(Four) weeks. So that as per executor allocated extent of 4.810 Hectares aredirected 
to furnish a bank guarantee to the tune of Rs.24,05,000/-(Rupees Twenty four lakhs five 
thousand only) for a period of 6 months i.e. 04.06.2024 to comply with the conditions stipulated 
in the consent of operation in accordance to the norms laid down by the Statutory body as 
committed by Mis RATHNA MINERAL ENTERPRISES. 

In pursuance of the above, we State Bank of India, S� Chittoor Branch, Prakasam High 
Road, Chittoor- 517001, guarantee the observance and performance by the EXECUTOR of the 
various terms and obligation as provided in the commitment made above and undertake to pay to 
the statutory body subject to a maximum sum not execeeding Rs.2405000/- (Rupees Twenty 

-.,__ four Iakhs five thousand only) on demand and in the event of the company falling to comply 
with the above conditions/ directions. 

This Guarantee is issued subject to the condition that the liability of the Bank under this 
Guarantee is limited to a maximum of Rs.2405000/- (Rupees Twenty four lakhs five thousand 
only) and the Guarantee shall remain in full force up to 04/06/2024 and cannot be invoked 
otherwise than by a written demand or claim under this Guarantee served on the Bank on or 
before the 04/06/2024. 

,.·· 
,' \ _ 

_Q . 
M.� 

PF 5523451 
Manager 

SBI, SME Chittoor Br.&3787 

'f<� 
S. MUKUND 
Chief Manager 
SS.No.S-23293 

SME Br. Chittoor- 6378,7 

�r·-3.r- 
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"Notwithstanding anything contrary contained in any law for the time being in force or banking 
practice, this guarantee shall not be assignable or transferable by the beneficiary. Notice or 
invocation by any person such as assignee, transferee or agent of beneficiary shall not be 
entertained by the Bank. Any invocation of guarantee can be made only by the beneficiary 
directly." 

Notwithstanding anything contained herein above: 

(a) Our liability under this Bank Guarantee shall not exceed Rs.2405000/- (Rupees Twenty four 
lakhs five thousand only) 

(b) This Bank Guarantee shall be valid up to 04/06/2024 and 

( c) The beneficiary's right as well the Bank's liability under this Guarantee shall stand 
extinguished unless a written claim or demand is made under this Guarantee on or before 
04/06/2024. 

SUBJECT TO AS AFORESAID 
(Main Guarantee matter may be typed hereafter) 

j)�...,.__ ,, - 
M. PAVAN KUMAR 

PF 5523451 
Manager 

SBI, SME Chittoor Br.63787 

� 
[lW(l O 

S.MUKUND 
Chief Manager 
SS.No.S-23293 

SME Br. Chittoor - 637fr: 

14



g�u� 

4\�vV 

Date: 08.12.2023 

Respected Sir, 

To 
The Member Secretary 
A_P.Pollution Control Board, 
Head office, Paryavaran Bhavan, 
Opp. JAMAC Housing Complex, APIIC Colony, 
Gurunanak Colony, VIJAYAWADA-520 007, (A.P} 

From 
Sri K.Siva Prakash 
Formerly M/s_ Sri Venkata Sa.i Granites 
0.772 Ha Black Granite Mine, 
Sy. No. 101/2, Kotamakanapalli (V), 
Gudupalli (M}, Chittoor District. 
Cell No.: 9789941111, 9391052525_ 

,, , . 

-Sub: Directions of The Hori'ble NGT, South Zone, Chermai, vide order No. O.A. 
No.106/2023 (SZ}. dt. 8tl1, November, 2023 - Submitted to the Bank 
Guarantee and Difference of Environmental Compensation - vacate 

· The· STOP· PRODUCT-ION ORDERS - Request - Regarding. 

Ref: The Hon'ble NGT, order OA NO: 106/2023(SZ) 8th November 2023. 
* * * * * 

The Hon'ble NGT, S.outh Zone Chermai, order OA NO. 106/2023{SZ) 81h November 
2023, Regarding the buffer zone remediation, the project proponents are directed 
to furnish a Bank Guarantee to the tune of Rs.5,00,000/- (Five Lakes Rupees 
only) per. hector, and to pay balance amount of the revised environmental compensation, 
with-In four weeks. 

l. ,_. 

In this connection, we "submitting, the difference. of. ··EnviFonm_ent:al·-·: 
compensation. for Rs. 3,50,0.00/- vide .. D.b:-·r.fo: 960913 dt:·07.12.2023, and Bank 

. Guarantee for.Rs.3,86,000/- vide B.G. No. NXOiBGP233410001 dt.'-07.12.2023 

.... - . 'in view of the above, we request you t� kindly vacate t�e STOP _PROJJUCTION ORDERS 
and issue necessary orders. to- restore my ql,lanying operations, we ·also undertake to obey the 
further instructions of the-Board from time to -fane if any. 

Please accept and acknowledge the same. 

Yo»�{hf�Hy 

(K.Siva��ash} 

vide B.G. No. NX01BGP233410001 dt. 

Thanking you sir. 

Encl : 1. Bank Guarantee for Rs.3,86-,000/- 
07.12;2023 

2. The D.D No,. 960913 dt. 07.12".2023 for Rs. 3,50,0:00/- 

Copy suhmitted to the Envirorrmerrtaj Engineer, APPCB Regional office, Tirupati, 
in- favor of information. 
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C-24(2)· 
(to be issued.in Branch's letter head) 

. . . 

LEITER TO BE SENT ALONG WITH THE BANK GUARANTEE 

Date: 07 /12/2023 
To· 
The Member Secretary, 

. Andhra Pradesh Pollution Control Borad, 
Par.yavaran Bhavan, APIIC Colony Road,: 
Gururianak Colony, Auto Nagar, Vijayawada " 520007 

· bear Sirs·,· 

Reg: Ba_rik Guarantee No. BG No. BG No. NXOIBGl.>��3410001 dated 07/12/2023 
for. Rs.3.,86,000 /,.(Rupees Three Lacs f=ighty Six Thousand only) issued in Yqui:i -· 
favour by· our Bank on behalf of Mr. K Siva Prakash, S/o Krishnan · 

* * * 
We refer. to the above mentioned Bank Guarantee . 

. .. . 

-; 
;;!-. 

Please note that' a confirmation of the .. said Bank Guarantee is available at . our •· · 
Kuppam' office· at D' no: 14�113/11, A P Vajravel chetty street, Near Sri Priya 
Nursing Home, Kuppam -517425;(addre'ss.of the said office}. · · 

If you wa�tto haveconfirmation about the authenticity of the said Bank Guarant;e in : 
vour own mterest, yoLi may please write to our above office. · · · 

. . 

Thanking-you; . 

· ·. <" � Jotl,cl,i 
Deputy/Asst. :MWr. . ... 

·I 

· we have issued a Bank Gu_arantee as per details mentioned above, a copy of which is 
enclosed for your reference and records. · 

THEKA�UR VVSYABANK{lf'AlJE:O:> .· . 
O,No. 14°113/11 .. '. _· . ''. . : ·_. . ,. . . 
A p Vajravel Ctietf(Street; · .. ' . • .· . 
Near Sri- Pciya Nursing Home, .. _·.· · ·.. . . · 
KUPPAM - 517-425.1 Chittoor Dist, !'f\ ·_. . 

· <jl' (08570) 2559.11 M (M) 8.5702° �5911 . ·_ · 
E,mail : kuppam@kvbmaiJ:coll) '.' • · · . . . . · 
CIN :. L6511OTN19)6PLC001295.: .. 
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First Party 
· Second Party -. 

· Paid By (F�rwtiom) 

Stamp Duty Amount(Rs.) 

To, 

Member Sycn�thly;' 
Andhta PradeshPollution.Control.Bo�rd, . . . . ''', ·. t .. 

Parya.Va;-an Bhavaii�APII C Colony R.oad> ,- .'. . _. ·. . ·' 

Gurunf1iakC6lony,Auto Nagar, 

i Vij�yffvy.ada. '- 520007 

Baii.kGuarantee NO. NXOIBGP2334100()1 
'This'deed<6f G11a1ranat�e :at KuppanT�n·this· 07tl, 

·. ·,· .··· .. ,. . . ·. -•- ....... - ·-· ... 

Authoris$d Offi�. ·.. · 

Statute� Al�rt .· 
··. 

, . . . 
.· !�it 

. 1: The auttienticity!<:?f. thi� $tan:,pi�itifi.cate 
s�ou!d be verified al ,.;�,,W.shcilestamp.com' or usin e 

.. 2. .Any cj,screpiln?Y· 1�Jre. �eta,1� :on this Certificate and as available ()n t.he "\lebsi1f/ M6b.ile Ap� renders•;\ invalid; 
. ,TheonystJf9hecRumth.eleg,ttmacy1.soritheuser!iofjhecertiiicate> · •. · ·•·· .: .. : : .• ·> : · 

. 3.: ln case of any disci�p�i,cyplease inform the Competsni :::-.·. L 1 ·. ·� . ' i' ... :. . . 
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BG No. NXO[BGP2334 l000 l Date; 07.12.2023 

,_ 

which expression shall include its successor or successors) in favour of Andhra 
Pradesh Pollution control Board, ( hereafter referred to as "Statutory Body" ) 
represented by Member secretary. 

WHEREAS Mr. K Siva Prakash S/o Krishnan aged about 51 years residing at O 
No. 2/285, Mangai Nagar , Keelpuclur Post, Kattikanapalli, Krishnagiri - 
635001 , T.N . ( hereafter referred to as " EXECUTOR") having its manufacturing 
unit at Sy No.101/2, ( Extent 0.772 hectors) , Kotarnakanapally Village, Gudipalli 
Mandal, Chittoor Dist. A.P has proposed to manufacture Rough Granites Blocks. 

WHEREAS obeyed the National Green Tribunal , South Zone Bench orders, 0.A. 
No. l 06/2023(SZ) dated 08.11.2023 , has directed Mr. K.Siva Prakash 

Regarding the buffer zone remediation, the project proponents are directed to furnish a 
bank Guarantee to the tune of Rs.5,00,000/- (Rupees Five lakhs only) per Hectare 
within a period of 4 (four) weeks. So that as per executor allocated extent of 0.772 
Hectares are directed to furnish a bank guarantee to the tune of Rs. 3,86,000/­ 
(Rupees Three Lakhs Eighty Six Thousand only ) for a period of 6 months, Le 
06.06.2024 to comply with the conditions stipulated in the Consent of operation in 
accordance to the norms laid down by the Statutory Body as committed by Mr. K 
Siva Prakash. 

In pursuance of the above, we Karur Vysya Bank Ltd., D No. 14-185, AP Vajravel 
Chetty Street, Kupparn 517425, Chittoor District, Andh ra Pradesh, guarantee the 
observance and performance by the EXECUTOR of the various terms and obligation 
as provided in the commitment made above and undertake to pay to the Statutory 
Body subject to a maximum sum not exceeding Rs. 3,86,000/-(Rupecs Three Lakhs 
Eighty Six Thousand only ) on demand and in the event of the company falling to 
comply with the above Conditions/Direction. 

Our liablity under the guarantee is restricted to Rs. 3,86,000/-(Rupees Three Lakhs 
Eighty Six Thousand only ). Our Guarantee shall remain in force until 06.06.2024. 
Unless a suit or action to enforce a claim under this guarantee is filed in writing 
against us before the date of expiry, all our rights under this guarantee shll be forfeited 
and we shall be relieved and discharged from all liabilities whatsoever thereunder. 

Notwithstanding anything contrary contained in any law for the time being in force or 
banking practice, this guarantee shall not be assignable or transferable by the 
beneficiary. Notice or invocation by the any person such as assignee, transferee or 
agent of beneficiary shall not be entertained by the Bank. Any invocation of guarantee 
can be made only by the beneficiary directly. 

For The Kann Vysya Bank Ltd. 

�� 
Authorised Officer � 

For The Karu�J;;�k Ltd 
AuthorJ:j/Officer 
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BG No. NXOIBGP233410001 Date : 07 .12.2023 

Notwithstanding anything contained herein: 

l. Our liability under this bank guarantee shall not exceed Rs. 3,86,000/-(Rupees 

Three Lakhs Eighty Six Thousand only) 

2. This bank Guarantee shall be valid up to 06.06.2024. 

3. We are liable to pay the guaranteed amount or any part thereof under this bank 

guarantee only and only against the written claim or demand from Member 

Secretary. Andhra Pradesh Pollution Control Board, Vijayawada on or before 

06.06.2024. 

Place : Kuppam 

Date: 07.12.2023 

For The KarurVysya Bank Ltd. 

dM�\JW� 
Authorised Officer 

For Th� Karu� . · · :'Bank l�� 
. ' �,Jil'{ ' ', Jl Ii{/ 

( 

Aµtho se . meet 
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07.12.2023 

�� .. � � 

� Jr� hf 
d"'v� \� 

No. 106:2023 (SZ) dated 

�er, 

20223.AD. 

From, 
S.Sunilkumar, 
Prop: Sai Raghavendra Granites, 
9-88, Chinnakurla palli, KPS Back, 

Kuppam- 517425, 
Chittoor dist, AP. 

Respected Sir, 

Sub: Directions of the NGT order vid 

To, 
The Environmental Engineer, 
A.P. Pollution Control Board, 
pt APSFC Building, Narasimha Theertham Road, 
Near UC of India, Balaji Colony, 

Tirupati - 517502, AP. 

undertaking of fullfill the directions as per the order; Reg 

Ref: NGT order OA NO. 106/2023(SZ) 3th November 2023. 

With Reference to the above subject, we are enclosing herewith DEMAND DRAFT & BANK GUARANTEE 
details given below. 

SL.NO DATE REF.NO AMOUNT DESCRIPTION 
1. 05.12.2023 DD.Sr.No. 014733019371 3,40,000.00 Balance of the 

revised 
Environmental 
compensation. 

2. 27.11.2023 BG.NO.NX01BGP233310001 3,03,500.00 Regarding the 
Buffer Zone 
remediation. 

In view of the above, we request you to kindly revoke the STOP PRODUCTION ORDERS ISSUED against 
our mine area. We also undertake to obey the further instructions of the Board from time to time if any. 

Kindly acknowledge the receipt of the same. 

Request for your directions in this regard. 

Thanking you. For Sai Rghavendra Granites, 

\\.-\�/ 
S.Sunilkuma r, 

(Proprieter) 

Copy submitted to The Member Secretary, AP. Pollution Control Board, Vijayawada for favour of 
information. 
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Karur Vysya Bank 

C-24(2) 
(to be issued in Branch's letter head) 

LETTER TO BE SENT ALONG WITH THE BANK GUARANTEE 

Date:27/11/2023 
To 
Member Secretary, 
Andhra Pradesh Pollution Control Borad, 
Paryavaran Bhavan, APIIC Colony Road, 
Gurunanak Colony, Auto Nagar, Vijayawada - 520007 

Dear Sirs, 

Reg Bank Guarantee No. BG No. NXOIBGP233310001 
dated 27/11/2023 for Rs.3,03,500 /-(Rupees Three Lacs Three Thousand Five, 
Hundred only) issued in your favour by our Bank on behalf of M/s· Sa( 
Raghavendra Granites , Rep.by Prop.Mr.S Sunil Kumar, 

* * * 
We refer to the above mentioned Bank Guarantee. 

' 

Please note that a confirmation of the said Bank Guarantee is available at . our 
Kuppam office at D no: 14-113/11, A P Vajravel chetty street, Near Sri Priya 
Nutsing Home, Kuppam -517425.(address of the said office). 

If you want to have confirmation about the authenticity of the said Bank Guarantee in 
your own interest, you may please write to our above office. 

Thanking you, 

Yours faithfullv 
For The Karur Vysya 13ank Ltd. 

Man�,� 

Authorised Officer 
Copy to: The Karur Vysya Bank, Divisional Office Tirupati, 6-8-1250,151 Floor, Priya Towers, 
Ngos Colony, K.T Road, Near Anna Rao Circle, Tirupati, Andhra Pradesh-517501 (Controlling 
Office):- 

we have issued a Bank Guarantee as per details mentioned above, a copy of which is 
enclosed for your reference and records. 

THE KARURVYSYA BANK LIMITED 
D.No. 14-113/11 
A P Vajravel Chetty Street, 
Near Sri Priya Nursing Home, 
KUPPAM - 517 425. Chilloor Dist., AP. 
� (08570) 255911 M (M) 85702 55911 
E.mail : kuppam@kvbmail.com 
CIN , L6511OTN1916PLC001295 

· For The �arur Vy'1 Ban.K 1�,�. 

fl L/ �,,,.;11 Depu��i%'"i�Wra�'�M 
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Date of Issue 
Date of Maturity 

Bank Guarantee No:NXOIBGP233310001 
Amount : Rs. 3,03,500/­ 

: 27/11/2023 
: 26°/05/2024 

Please write or type below this line 

This deed of Guaranatee at Kuppam on this 27111 day of November, 2023 by Karur 
Vysya Bank Ltd., D No. 14-185, AP Vajravcl Chctty Street, Kuppam 517425, 
Chittoor District , Andhra Pradesh ( hereafter referred to as "THE GUARANTOR " 

For The KarurVysya Bank Ltd, ForTne XarurVysya 8tk Ltd. 

Autho�
0� 

- .. --AuthL:::c�;� --�, 
! � : 

Statutory Alert: t \ '. · . · '· · ' . · · ! 
1. The autnenucuv of this Stamp-cert,ticBt...-should be-ve,illed a, -www.shcilesteme-corrr or using e-Stamp Mobil& Ap;,. o!,Stock Holding 

Any n,screpancy rn the detarls on t[11s Certificate ;mo as O'JOdot>le on the website 'Mohile App renders ,t invalid 
2. The onus of checking the leg,llrnacy rs on the users of the certificate. CJ< 
3. In case of any discrepancy ptease inform tne Cornoetent Authori� L-C- - 

Vijayawada - 520007 

Bank Guarantee NO. NXOIBGP233310001 

Member Secretary, 

Andhra Pradesh Pollution Control Board, 

Paryavaran Bhavan, APIIC Colony Road, 

Gurunanak Colony, Auto Nagar, 

To, 

' -: 

� ., 

.. ,., 
� 

.. .. , 
' ,, 
" 
! � -c � ., 

···:::;····- ··--·-········································ ,,, 
;, 
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BG No. NXOIBGP233310001 Date : 27/11/2023 

which expression shall include its successor or successors) in favour of Andhra 
Pradesh Pollution control Board, ( hereafter referred to as "Statutory Body" ) 
represented by Member secretary. 

WHEREAS Mis Sai Raghavcndra Granites , No.3-265, DRS Buildings, 
Radhakirshna Road, Kuppam, Chittoor District, Andhra Pradesh - 517425. 
( hereafter referred to as " EXECUTOR") having its manufacturing unit at Sy 
No.9813, ( Extent 0.607 hectors) , Kotamakanapally Village, Gudipalli Mandal , 
Chittoor Dist. A.P has proposed to manufacture Rough Granites Blocks. 

WHEREAS obeyed the National Green Tribunal , South Zone Bench orders, 0.A. 
No. l 0612023(SZ) dated 08.11.2023 , has directed Mis Sai Raghavcndra Granites 

Regarding the buffer zone remediation, the project proponents are directed to furnish a 
bank Guarantee to the tune of Rs.5,00,000/- (Rupees Five lakhs only) per Hectare 
within a period of 4 (four) weeks. So that as per executor allocated extent of 0.607 
Hectares are directed to furnish a bank guarantee to the tune of Rs. 3,03,500/­ 
(Rupees Three Lakhs Three Thousand and Five Hundred only ) for a period of 6 
months; l.c 26.05.2024 to comply with the conditions stipulated in the Consent of 
operation in accordance to the norms laid down by the Statutory Body as committed 
by Mis Sai Raghavcndra Granites. 

In pursuance of the above, we Karur Vysya Bank Ltd., D No. 14-185, AP Vajravcl 
Chctty Street, Kupparn 517425, Chittoor District, Andhra Pradesh, guarantee the 
observance and performance by the EXECUTOR of the various terms and obligation 
as provided in the commitment made above and undertake to pay to the Statutory 
Body subject to a maximum sum not exceeding Rs. 3,03,500/-(Rupees Three Lakhs 
Three Thousand and Five Hundred only ) on demand and in the event of the 
company falling to comply with the above Conditions/Direction. 

Our liablity under the guarantee is restricted to Rs. 3,03,500/-(Rupccs Three Lakhs 
Three Thousand and five Hundred only ). Our Guarantee shall remain in force 
until 26.05.2024. Unless a suit or action to enforce a claim under this guarantee is 
filed in writing against us before the date of expiry, all our rights under this guarantee 
shll be forfeited and we shall be relieved and discharged from all liabilities 
whatsoever thereunder. 

Notwithstanding anything contrary contained in any law for the time being in force or 
banking practice, this guarantee shall not be assignable or transferable by the 
beneficiary. Notice or invocation by the any person such as assignee, transferee or 
agent of beneficiary shall not be entertained by the Bank. Any invocation of guarantee 
can be made only by the beneficiary directly. 

For The Karur Vysya Bank Ltd. 
.�tAO� 

Authorised Officer 

ForThs Kemr\Jysya Br Ltd. 

� V" e_1p,o")) 
Authorised Officer 
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Notwithstanding anything contained herein: 

l. Our liability under this bank guarantee shall not exceed Rs. 3,03,500/-(Rupccs 

Three Lakhs Three Thousand and Five Hundred only ) 

2. This bank Guarantee shall be valid up to 26.05.2024. 

3. We are liable to pay the guaranteed amount or any part thereof under this bank. 

guarantee only and only against the written claim or demand from Member 

Secretary. Andhra Pradesh Pollution Control Board, Vijayawada on or before 

26.05.2024. 

Pince : Kupparn 

Date: 27. l 1.2023 

For The KarurVysya Bank Ltd. 

k!�ltl� 
Authorised Officer 
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From 
M/s. J.R. Granites Pvt Ltd 
Black Granite Mine-0.850 Ha, 
Sy.No.99/4&7, 

To 
The Member Secretary 
A.P.Pollution Control Board, 
Head office, Paryavaran Bhavan, 
Opp. JAMAC Housing Complex, APIIC Colony, 
Gurunanak Colony, VIJAYAWADA-520 007, (A.P) 

Respected Sir, 

Date: 08.12.2023 

Sub: Directions of The Hon'ble NGT, South Zone, Chennai, vide order Nc1. O.A. 
No.106/2023 (SZ) dt. 8th, November, 2023 - Submitted to the Bank 
Guarantee and Difference of Environmental Compensation - vacate the 
STOP PRODUCTION ORDERS - Request -Regarding. 

Ref: The Hon'ble NGT, South Zone, Chennai, order OA NO. 106/2023(SZ) 81h 

November,2023. 
* * * * * 

The Hon'ble NGT, South Zone Chennai, order OA NO. 106/2023\SZ) 81h 

November 2023, Regarding the buffer zone remediation, the project 
proponents are directed to furnish a Bank Guarantee to the t.urie of 
Rs.5,00,000/- (Five Lakes Rupees only) per hector, and to pay balance 
amount of the revised environmental compensation, with-in four weeks. 

In this connection, we submitting the difference of Environm.ental 
compensation for Rs. 3,40,000/- vide D.D No. 803324 dt. 05.12.2023. and 
Bank Guarantee for Rs.4,25,000/- vide B.G No. 6130423BG0000089 dt. 06.12.2023 

In view of the above, we request you to kindly vacate the STOP PRODUCTION 
ORDERS and issue necessary letters to against our mine area. We also undertake Lo 
obey the further instructions of the Board from time to time if any. 

Please accept and acknowledge the same. 
Thanking you sir. 

���nlly 
(P. Sankar Raju) 

(Authorized signature) 

Encl: 1. Bank Guarantee for Rs. 4,25,000/- B.G No. 6130423BG0000089 dt. 
06.12.2023 

2. The D.D No. 803324 dt. 05.12.2023 for Rs. 3,40,000 /- 

Copy submitted to the Environmental Engineer, APPCB Regional office, 
Tirupati, in favor of information. 
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\�SBI STATE BANK OF [ND!A 
SME HOSUR 
310 SIPCOT STAFF HSG 
COLONY 
MOOKANDAPALLl HOSUR 

Tel No. 
Fax No. 
SWIFT No. 
PIN Code 

SBININBB897 
635126 

06-12-2023 
To. 
MEMBER SECRETARY ANDHRA PRADESH 
POLLUTION CONTROL BOARD, 
PARYAVARAN BHAVAN, GURUNANAK COLONY 
AUTO NAG AR, VIJAYAWADA 527007 

DEAR SIR(S), 

Guarantee Number 
Date of Issue 
Guarantee Amount 
Date of Expiry 
Date of Claim 
Applicant Name 
E Stamp Certificate No. 
E Stamp Issuance Date & Time 
State of Execution 
Stamp Duty Type/Article No. 
Bank Guarantee Amount 
Amount ofStamp duty Paid 
Issuing Bank Branch 
Bank Guarantee Beneficiary 

6130423 800000089 
06-12-2023 
lNR 425,000.00 
04-06-2024 
26-05-2025 
JR GRANITES PVT LTD 

INR 425,000.00 
0.00 

MEMBER SECRETARY ANDHRA PRADESH 

We confirm having Issued I Extended the captioned Bank Guarantee in your favour on behalf of our above named Constituent 
and the same signed by the officers of the Bank. 

YOURS FAITHFULLY, 

Aj.��l 
K.V. SRIRAJ,,a 

SS No : Ki 5298 
Dec 6, 2023 2:20 PM 

'AUTHORIS�ORY-2 
(*2nd signatory required, if BG is for Rs. 50000/- and above) 

f Most� RAJ 
4-Wl- f 617 
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�u51g? !!)IT(B a MH.:t I� TAMILNADU 

i;;f:'.. l M)i:;))3J} Jla1e .Jan.k � ).d..4 
� ;._...:.._o e: • /0 /t() ,- (7 } /: A �.,,- ,,� ·.. J /'YJ i - pTr»'tl r 

�\;Lk; 
"\ rt ' "":;. • .. !C, .,. -:· r _ .. ; � _; l , .]; 

,- }pe Member Secretary 
-,., .; t: 
}:· -- ··· ·. ".:SS:P.Pollution Control Board, 
... -...ir� , �t: \ �:}··r . ,.._ -<. \ ,..,.f\ � -�l ·--,�.,.JJt..-' rjFoad office, Paryavaran Bhavan, 

Opp. JAMAC Housing Complex, APIIC Colony, 

durunanak Colony, VIJAYAWADA-520 007, (AP) 

aank Guarantee No: .. (i��.Q'J-�,JB.0.9QP.Q.08<i1 

'}f .- 'Ven taswa:my 
s». Ur.ence No: 3891/811200<1 

HO�JR (T.N) 

d.f- · 06. 12 -202... _s 

klmount of Guarantee Rs.4,25,000/- (Rupees Four lakes Twenty Five thousand only). 

Guarantee cover from 06.12.2023 to 04.06.2024 

bast date for lodgement of claim: 26.05.2025 
:;] 

This deed of Guarantee at Krishnagiri on this 61\ day of December 2023 by STATE BANK OF INDIA 
11 r;J0.310 SIPCOT HOUSING COLONY MOOKAMDAPALLI Hosur, Krishnagiri (OT) -635126, Tamilnadu 

fereafter referred to as 'THE GUARANTOR' B.G No.6.l.39�.�P.QQ.QP.8:1 ... Date: 06-12-2023 which 

expression shall include its successor or successors)in favour of Andhra Pradesh Pollution Control Board. 

�ereafter referred to as "Statutory Body") represented by Member secretary. 

Wff�m� 
For 'TATE BANK OF INDIA -s-: .. 
���,��1�� 

Chief Manager,SME Hosur Branch 
�.:v� �iRAM 

·s No :. K15298 

����­ 
For STATrr�: OF INDIA 

��Wfi� 
��� �Ws{T 

Chief Manager,SME Hosur Branch 
f. MD.>�5 RAj 

AM.-\ b17 -- Z'7-- 
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�uSll9J6IT(B dfiiclql� TAMILNADU · - · 00 615112 
� ,.Jt).J:tJ . /) IJ J, t)� a ,., '(Qio·�� 

r ····-:-i -� . t!Jrr � . jfafe IJecn v �A_ 
. ��-o/e.n'i{ii�m, 

f.,-,,i)i;� , �,,W.RE�_rltN _R. G�N!TES PVf LTD SY.��r7,�ota�!i¥1h V111ag�s�<t_�8�e�8?�8$1/B1/200� 
'. •\/ 
;�{;tt,or 

District - 7 425 (hereafter referred to as "EXEC1J I OR') having a quarry tease in Sy. NMSSi(l.lf,U(T.N) 

�- ,' �ov�r..%.afu extent of 0.850 Hectors. Black Granite Mine, of Kotamakanapalli village, Gudupalli 

�: (�:. LD. 2��;�. Chittoor District. AP. has proposed to Rowgh Granite Blocks. \ 

,�(,,;-... - -.i1�REAS: Obeyed the national Green Tribunal, South Zone Bench Chennai, orders. OA ..... ·17' � •L�·.d�J���...r.' �. 
,.. 

� Yf!!:!bd' 106/2023(SZ). dated.Od. 11 -2023 has directed M/s. JR.GRANITES PVf LTD regarding the buffer 
..zone remediation, the project proponents are directed to furnish. a Bank Guarantee to the � . . ' - 

�une of Rs.5,00,000/- (Five Lakes Rupees only) per Hector. within a period of 4(four) weeks. 

'30 that as per executor allocated· extent of 0.850 Hectors, are directed to furnish a bank 

:guarante� to the tune of Rs.4,25;000/- (Rupees Four lakes Twenty Five thousand only) 
tor a. peri�d -at.s months, l.e -. 04.os.2b24 to comply with cond;tions stipulated in the consent >· : . . . . . . . ,:- 
;'..of operation in accordance to the _norms laid down by the Statutory Body .as committed by 
'.i . '. 

!M/s.J.R GRANITES PVT LTD. 
®n pursuance of the above, we STATE BANK OF.-l�OIA N0.310 SIPCOT HOUSING. CO.LONY 

:MOOKANDAPALLI Hosur, Krishnagiri (OT) -635126,. Tamilnadu, guarantee the.' observance and 
\ertormance 

by the EXECUTOR of the various terms and obligation as provided in the comrnitrnentmacfe 
' . . ' . . 

fbove and undertake to payto the Statutory Body subject to a maximum sum not exceeding RsA25Q()O/­ 
'(Rupees Four lakes Twenty Five thousand only) on demand and in the event of the 
!company falling to comply with the above Conditions/Direction. 
:. . ·. . . . . 

��m� 
For STATem.;11;t IN�IA 

���'en, .gl '��l­ 
Chief Man_ager,SM� Ho�,ur a.ranch _. 

- r M���'(.A:1' 
4M-f.677 

- ¥�-�� · 
J or 

TATE BANK OF INDIA g� 
:- - �' �l{tfi �mtm f Chief Manager,SME Hosur Branch 

K.�. SRiRAM · _ 
SS �o : K.15298 rvr. "j).B �"'J- 06 - 112. ,., 

· J..,� -!Jt>· 6 \3b4...t-0 C:.e,ooouiJ. u: · · �� 
� . . .:...,___ . r.-- 
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d+· 
Our liability under the guarantee is restricted to Rs.4,25,000/- (Rupees Four lakes Twenty 

Five thousand only). Our Guarantee shall remain in force until 04.06.2024 Unless a suit or 

action to enforce a claim under this guarantee is filed in writing against us before the date of 

expiry, all our rights under this guarantee shall be forfeited and we shall be relieved and 

discharged from all liabilities whatsoever thereunder: 

Notwithstanding anything contained herein: 

a) Our liability under this bank guarantee shall not exceed Rs.4,25,000/- (Rupees Four 

lakes Twenty Five thousand only). 

b) This Bank Guarantee shall be valid upto 04.06.2024.(date of expiry) 

c) we are liable to pay the guaranteed amount or any part thereof under this Bank Guarantee only, and 
only if you serve upon us a written claim or demand on or before 26.05.2025.( Last date of claim). 

d) The Bank Guarantee should be returned to us after the expiry date for the cancellation purpose 
enclosing a no-claim letter. Even if the original guarantee is not returned after the expiry date, our 
liability on this guarantee ceases to exist. Margin Money provided towards issuance of Bank Guarantee 
shall continue to be in force in favour of the Bank until the original Bank Guarantee along with No Claim 
Letter confirming the discharge of liability of the Bank is received from the Beneficiary. 

e) Notwithstanding anything contrary contained in any law for the time being in force or Banking 
practice, this guarantee shall not be assignable or transferable by the beneficiary notice or Invocation 
by any person such as Assignee, Transferee can be made only by the Beneficiary directly. 

Place: Hosur 

Date : 06.12.2023 

��m� 
For STATE BANK OF INDIA 

(vi� 
��,��i�WW 

Chief Manager,SME Hosur Branch 

K.V_ SR!RAM 
SS Mo� K15298 

���fq; 
For S�Ariv.�K OF INDIA 

���,:�1 �Wsil 
Chief Manager,SME Hosur Branch 

f Mo��> 'RAJ 
AM.- \t,17 
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Respected Sir, 

The Member Secretary 
A.P.Pollution Control Board, . '' t� 

� Vy 
©<&\v\ 

Sub: Directions of The Hon'bl.e NGT, South Zone, C nnai, vi.de Order No. 0.A. 
No.106/2023 (SZ) dt. 8th, November, 2 - Submitted to the Bank 
Guarantee and Difference of Environmental Compensation - vacate 
the STOP PRODUCTION ORDERS - Request - Regarding. 

Head office, Paryavaran Bhavan, 
Opp. JAMAC Housing Complex, APIIC. Colony, 
Gurunanak Colony, VIJAYAWADA-520 007, (A.P) 

To 

From 
tst«. J.R. Granites Pvt Ltd 
Black Granite Mine-4.846 Ha, 
Sy.No.136,137&138, 
Kotamakulapalli Village, 
Gudupalli Mandal, Chittoor District-517 425 
Cell No: +91 90009 50676 

\ -- 
Ref: The Hon'ble NGT, South Zone, Chennai, order OA NO. 106/2023(SZ} 8th 

November 2023. 
* * * * * 

The Hon'ble NGT, South Zone Chermai, order OA NO. 106/2023(SZ) 8th 
November 2023, Regarding the buffer zone remediation, the project 
proponents are directed to furnish a Bank Guarantee to the tune of 
Rs.5,00,000/- (Five Lakes Rupees only). per hector, and to pay balance 
amount of the revisedenvironmental compensation, with-in four weeks. 

In this connection, we submitting the difference of Environmental 
compensation for Rs. 3,45,000/- vide D.D No. 803323. dt. 05.12.2023. And 
Bank Guarantee for Rs.24,23,000/- vide B.G. No.6130423BG0000088 dt. 
06.12.2023. 

\ .... .., 

In view of the above, we request you to kindly vacate the STOP PRODUCTION 
ORDERS and issue necessary letters to against our mine area. We also undertake to 
obey the further instructions of the Board from time to time if any. 

Please accept and acknowledge the same. 
Thanking you sir. 1=�ty 

(. 
Sank�u) 

(Authorized signature) 

Encl: l.Bank Guarantee for Rs. 24,23,000/-B.G.No.6130423BG0000088 dt. 
06.12.2023. 

2. The D.D No. 803323 dt. 05.12.2023 for Rs. 3,45,000 /- 

Copy submitted to the Environmental Engineer, APPCB Regional office; 
Tirupati, in favor of information. 
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.. , 
r , 

SBI STATE BANK OF INDIA Tel No. 
SME HOSUR Fax No. 
310 SIPCOT STAFF HSG SWIFT No. 
COLONY PIN Code 
MOOKANDAPALLlHOSUR 

SBfNTNBB897 
635126 

06-12-2023 
To, 
MEMBER SECRETARY ANDHRA PRADESH 
POLLUTION CONTROL BOARD, 
PARYAVARAN BHAVAN, GURUNANAKCOLONY 
AUTO NA GAR, VIJAYAWADA 527007 

DEAR SIR(S), 

Guarantee Number 
Date of Issue 
Guarantee Amount 
Date of Expiry 
Date of Claim 
Applicant Name 
E Stamp Certificate No. 
E Stamp Issuance Date & Time 
State of Execution 
Stamp Duty Type/ Article No. 
Bank Guarantee Amount 
Amount of Stamp duty Paid 
lssuing Bank Branch 
Bank Guarantee Beneficiary 

6130423BG0000088 
06-12-2023 
11�K2,423,000.00 
04-06-2024 
26-05-2025 
JR GRANITES PVT LTD 

JNR 2,423,000.00 
0,00 

MEMBER SECRETARY ANDHRA PRADESH 

We confirm having Issued I Extended the captioned Bank Guarantee in your favour on behalf of our above named Constituent 
and the same signed by the officers of the Bank. ,, 

YOUR;f AITHFULLY, 

AJ��ORY-1 

K.V. SRlRAM 
SS No: K15298 

Dec 6, 2023 2:11 PM 

*AUTHORJSED SIGNATORY -2 
(*2nd signatory required, if BG is for Rs. 50000/- and above) 

�Mtb 17 
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The beneficiaries are advised in their own interest to verify the genuineness of the Guarantee with the BG issuing Branch and 
also verify that Bank Guarantee for Rs.50000/- (Rupees Fifty Thousand Only) & above is signed by two authorized officials of 
the Bank. 

PLEASE CONT ACT BRANCH FOR eTradeSBI FACILITY-INTERNET ACCESS TO TRADE FINANCE 

Dec 6, 2023 2: 11 PM 

,_ 
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�u5lW !])IT(B d fi:lt1.:tls TAMILNADU 
� 1J/i/i:l)i3 

'-J Ftzzre ./EanA d cJ�� 
.. /�"!.�. �/a� r .fMg - j/�trf 

., ..... tq .,. 
-o t � � .. -1 'z.; s <:! ' 
t. .. 5-' ,_,. ' '-· l:he Member Secretary s: d 

,·\· d" "-..P IJ II . C t I B d -�·,;·. �··,,, •.. Y' .. ,\r�:· : o ution ontro oar , 
"· .·�i' j.r.,..,-.i. ...... �# 

• • 

·�· 

·<� :�':�::·,,.,··1�ead office, Paryavaran Bhavan, 

Opp. JAMAC Housing Complex, APIIC Colony, 
ti 
Gurunanak Colony, V!JAYAWADA-520 007, (AP) 

i§uarantee No .. �J.J.Q.\j_2..�Br,.oocoo�'8 d+ o{;, 1.2. lo.2..3 

'}t.- o/en�t mrry 
S.V. licence No: 3891/91!200(J 

HO�,JR (T.N) 

�mount of Guarantee Rs.24,23,000/-( Rupees Twenty Four Lakh Twenty Three Thousand only) 

Guarantee cover from 06.12. 2023 to 04.06. 2024 

last date for lodgement of claim 26.05.2025 
� 
This deed of Guarantee at Krishn:1giri on this 6111, day of December 2023 by STATE BANK OF \NOIA 

�0.310 SIPCOT HOUSING COLONY MOOKANDAPALLI Hosur, Krishnagiri (OT) -635126, Tamilnadu 

�hereafter referred to �s 'THE GUARANTOR' B.G NoG.1..3.Q.':(�-]�QQQQt;>� ... Date: 06-12-2023 which 

'expression shall include its successor or successors)in favour of Andhra Pradesh Pollution Control Board. 

i�hereafter referred to as "Statutory Body") represented by Member secretary. 

��mfl�m� 

. 

For ST1v.;K OF INDIA 

�>T<si�@.�i �mm 
Chief Manager,SME Hosur Branch 

f l'lt OS�� 12..A-:r . 
Atll \f,11 

��m� 
For STA1f BANK_ OF INDIA 

� ).Vl:i)J., Z-- . 
. �n�, ��{ �fflffl 
,j Chief Manager,SME Hosur Branch 

K.V. SRIRAM 
1S �\to 'f K·J 5298 
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�u5l�rBITCB dM�41� TAMILNADU . 0. 61511 
,1:-:::12�..,..,,_i. 11' JJL� � is a .1,, s: 1 ,...L 1 _; g · . · 

.: 1�.�·\.-����r.EAS: }!t;!J ... RANITES �l?.HJ s�c.'9�5jf7 �Kotamakanap��:.iTl1Jk . .· .. a'J11:y 
<_- · y�,�-r;,'r�!-fhitt o 01stt5t :517425 (hereaft��.s! to as '�9'W9R") baving a qua�Et§let?r\M�t.JM91IB1!200t> 

t>{ 1_�6_:23f � 138, over an extent of 4.�46 Hectors, Black Granite Mine, of Kotam�:J�ff.Nl 

·�' rJ �D�Ja�e,i�udupalli mandal, Chittoor District. A.P, has proposed to Rough Granite Blocks. 
� -� �� . . 
��i . j ·""-·:-:-.; . . 

. �:�;��j�;';i�E{��AS: Obeyed the national Green Tribunal, South Zone Bench Chennai, orders. O.A. 
c .. --�::-- 

�-106/2023(SZ), dated.08.11.2023 has directed M/s. J.R.GRANITES PVT LTD regarding the buffer 

zone remediation, the project proponents are directed to furnish a Bank Guarantee to the I . 
tElne of Rs.5,00,000/- (Five Lakes Rupees only) per Hector, within a period of 4(four) weeks. 

io that as per executor alloca_ted extent of 4.846 Hectors, are directed to furnish a ba�k 
� . . 

g_uarantee to the tune of Rs.24,23,000/- (�,�pees T�enty Four: Lakh Twenty Three · 

thousand only) for a period of 6 months. I.e. 04.06 .. 2024 to comply with conditions stipulated ' . . . . ' 
in the Consent of operation in accordance to the norms laid down by the Statutory Body as. 

l . . . . . 

committee by M/s.J.R. GRANITES PVT LTD.In pursuance of the above, we STATE BANK OF 
liDIA N0.310 SIPCOT HOUSING COLONY MOOKANDAPALLI Hosur, Krishnagiri (OT) -635126·, 

Tamilnadu, guarantee the observance and performance by the EXECUTOR of the various terms and 
a.iligation as provided in the commitment made above and undertake t� pay to the Statutory Body subject · 

to a maximum sum not exceeding Rs.24,23,000/- (Rupees Twenty Four Lakh Twenty,Three 

-r\ou�and only) on demand and in the event of the company falling to comply with the above . . . . . 

qionditions/Direction. 
·"" 

� '4,<a}:t m_� 
. For STA"�;r BANK OF.INDIA _ .t:-: 

I ��mn, ltll�i_.mmmffl 
K , e Chief Manager,SME Hosur Branch 

.v. SRl-RAM · 
SS No : �15298 

jr;._ N"O- 6 J.D \f 2.-3� e,roo � 
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Our liability under the guarantee is restricted to Rs.24,23,000/- (Rupees Twenty Four Lakh 

Twenty Three Thousand only) Our Guarantee shall remain in force until 04.06.2024 Unless 

a suit or action to enforce a claim under this guarantee is filed in writing against us before the 

date of expiry, all our rights under this guarantee shall be forfeited and we shall be relieved 

and discharged from all liabilities whatsoever thereunder: 

Notwithstanding anything contained herein: 

a) Our liability under this Bank Guarantee shall not exceed Rs. 24,23,000/- 

(Rupees Twenty Four Lakh Twenty Three Thousand only) 

b) This Bank Guarantee shall be valid upto 04.06.2024.(date of expiry) 

c) we are liable to pay the guaranteed amount or any part thereof under this Bank Guarantee only, and only 
if you serve upon us a written claim or demand on or before 26.05.2025.( Last date of claim). 

d) The Bank Guarantee should be returned to us after the expiry date for the cancellation purpose enclosing 
a no-claim letter. Even if the original guarantee is not returned after the expiry date, our liability on this 
guarantee ceases to exist. Margin Money provided towards issuance of Bank Guarantee shall continue to 
be in force in favour of the Bank until the original Bank Guarantee along with No Claim Letter confirming 
the discharge of liability of the Bank is received from the Beneficiary. 

e) Notwithstanding anything contrary contained in any law for the time being in force or Banking practice, 
this guarantee shall not be assignable or transferable by the beneficiary notice or Invocation by any person 
such as Assignee, Transferee can be made only by the Beneficiary directly. 

Place: HOSUR 

Date : 06.12.2023 

��m� 
For STATE BANK OF INDJA 

t� 
��,��i��mw 

Chief Manager,SME Hosur Branch 

K.V. SRH�AaVi 
SS No: K15298 
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From 
M/s. J.R. Granites Pvt Ltd 
Black Granite Mine-1.620 Ha, 
Sy.No.89/ 1,95/ l(P),95/2(P)&95/3(P), 
Kotamakulapalli Village, 
Gudupalli Mandal, Chittoor District-517425 
Cell No: +91 90009 50676 

To 
The Member Secretary 
A.P.Pollution Control Board, 
Head office, Paryavaran Bhavan, 
Opp. JAMAC Housing Complex, APIIC Colony, 
Gurunanak Colony, VIJAYAWADA-520 007, (A.P) 

Respected Sir, 

Sub: Directions of The Hon'ble NOT, South Zon:;.-91 ennai, vide order No. 0.A. 
No.106/2023 (SZ) dt. 8th, November, 2023 - Submited to the Bank 
Guarantee and Difference of Environmental Compensation - vacate the 
STOP PRODUCTION ORDERS - Request -Regarding. 

Ref: The Hon'ble NGT, South Zone, Chennai, order OA NO. 106/2023(82) 3111 

November ,2023. 

****"k 

The Hon'ble NGT, South Zone Chennai, order OA NO. 106/2023(SZ) gn, 
November 2023, Regarding the buffer zone remediation, the project 
proponents are directed to furnish a Bank Guarantee to the tune of 
Rs.5,00,000 /- (Five Lakes Rupees only) per hector, and to pay balance 
amount of the revised environmental compensation, with-in four weeks. 

In this connection, we submitting the difference of Environmental 
compensation for Rs. 3,45,000 /- vide D.D No. 803322 dt. 05.12.2023. and 
Bank Guarantee for Rs.8, 10,000/- vide B.G. No.6130423BG0000091 dt. 06.12.2023 

In view of the above, we request you to kindly vacate the STOP PRODUCTION 
ORDERS and issue necessary letters to against our mine area. We also undertake to 
obey the further instructions of the Board from time to time if any. 

Please accept and acknowledge the same. 
Thanking you sir. 

Yb\_rs Sincerely 

��� 
(P. Sankar Raju) 

(Authorized signature) 

Encl : 1. Bank Guarantee for Rs .. 8, 10,000/- vide B.G. No.6130423BG000009 l clt. 
06.12.2023 

2. The D.D No. 803322 dt. 05.12.2023 for Rs. 3,45,000 /- 

·copy submitted to the Environmental Engineer, APPCB Regional office, 
Tirupati, in favor of information. 
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STATE BANK OF fNDIA 
SMEHOSUR 
310 S!PCOT STAFF HSG 
COLONY 
MOOK.ANDAPALLI HOSUR 

Tel No. 
Fax No. 
SWIFT No. 
PIN Code 

SBTNTNBB897 
635126 

06-12-2023 
To, 
MEMBER SECRETARY ANDHRA PRADESH 
POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN, GURU NANAK COLONY 
AUTO NAG AR, VIJAYAWADA 527007 

DE/\R SIR(S). 

Guarantee Number 
Date of Issue 
Guarantee Amount 
Date of Expiry 
Date of Claim 
Applicant Name 
E Stamp Certificate No. 
E Stamp Issuance Date & Time 
Slate of Execution 
Stamp Duty Type/Article No. 
Bank Guarantee Amount 
Amount of Stamp duty Paid 
Issuing Bank Branch 
Bank Guarantee Beneficiary 

6 l 30423BG000009 l 
06-12-2023 
lNR 810,000.00 
04-06-2024 
26-05-2025 
JR GRANITES PVT LTD 

TNR 810,000.00 
0.00 

MEMBER SECRETARY ANDI-IRA PRADESH 

We. confirm having Issued I Extended the captioned Bank Guarantee in your favour on behalf of our above named Constituent 
and the same signed by the officers of the Bank. 

YOU() FAITHFULLY, 

AJ;;�RY-1 
K.V. SRIRAM 

SS No : Ki 5298 
Dec 6, 2023 2:22 PM 

� 
*AUTHORISED SIGNATORY - 2 

( *2nd signatory required, if BG is for Rs. 50000/- and above) 
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The beneficiaries are advised in their own interest to verify the genuineness of the Guarantee with the BG issuing Branch and 
also verify that Bank Guarantee for Rs.50000/- (Rupees Fifty Thousand Only) & above is signed by two authorized officials of 
the Bank. 

PLEASE CONTACT BRANCH FOR eTradeSBT FACILITY-INTERNET ACCESS TO TRADE FINANCE 

Dec 6, 2023 2:22 PM 
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�- �wlw !J)IT(8 ctfii(1-1i� TAMILNADU 

�I l1t/1JJ.);J ft.ale ;§a/J), i ·Jid� 
- . .,-::.-:t�it,. A t�t �,, r? r: __ . )£ - 

fJ-� ··�,,�·'-'"'·��?.. L d:> ft) D J?W°t'l 1' 

:,�? 1i';�:-��...' 
} ; (:. � f': ·.JlXe �ember Secretary 
: .. ·�...... �-· -- '.j 
,�,� ,.. ?;�.Pollution Control Board, 

·��.::.-1"'·� �� > ..... t,,':f,....-:-�:-·· ....... 

<,f;·:}) ·;::i<.��ad office, Paryavaran Bhavan, 
-··-- . 

Opp. JAMAC Housing Complex, APIIC Colony, 

Girunanak Colony, VIJAYAWADA-520 007, (AP) 

sink Guarantee No: ... �.1.3.QYJ.3.BY.PP..�QO'i I d..J. · 06- \'.2 • 1-o.)...3 

DD� 

�.- o/enlataswam:, 
S.V. Licence No: 3891/81/200 

HO::;JR (T.N) 

> 
A111ount of Guarantee Rs.8, 10,000/- (Rupees Eight Lakhs Ten Thousand only) 

Guarantee cover frorn 06.12.2023 to 04.06.2024 

Last elate for lodgement of claim· 26.05.2025 
8 

This deed of Guarantee at Hosur on this 61h. day of December 2023 by STATE BANK OF INDIA N0.310 

slPCOT HOUSING COLONY MOOKANDAPALU Hosur, Krishnagiri (OT) .. 635126, Tamilnadu 

(�ereafter referred to as 'THE GUARANTOR' B.G No.�.l3o.v.i.3.B.GieiO.OQO.�.I .. Date: 06-12-2023 which 

expression shall include its successor or successors)in favour of Andhra Pradesh Pollution Control Beard.' 

(mereafter referred to as "Statutory Body") represented by Member secretary . 

. , ��m"hi . �'ql{ol��h 
� For STATE BANK OF INDIA For STATr.6 NK OF INDIA 

� Jy�. 
�>(Gt�, ��i �WRsfl �>fcl�, � �� 
Chief Manager,SME �o�ur Branch Chief Manager1SME .: Hosur Branch 

r. M.O�f.$ t<A:3 - AM-l6 77 
�(.VJSRIRAM 

:{S Mo : K·15298 
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··- 

�u5l� J]IT(B il n°ll'H I� TAMILNAD U .lk Gc�t-P-3BC.oooo cPt t a;;.11.101.3 D 6 1 51 
#'"'""'''..J_ Pi '1.../1;,,/ )J f? IJ · J ,,. l 4 .r. . _ 

(�"'·;.{r�� .. �)\ on t, �9.,, . c->ft;fe /3tJ,}'J/� � of;�.{\ �en� rt 
-� 

/<� /r�H�-��: r/J>J. ��RANITES 
P� � TD_ SY. �A,2��5/1 {P)��/2(P), c$,95/3{P), i�.�R%lli 3.�:1811200< 

.f\4t-" { · ¥!11�-�e\Gv�\upalli Mandat Chittoor District-517425 -efiereafter referr�Uef''EXECUTOR") havingl-a(el� l i.N) 

tWi \ (i. UJ�s_§ �ri;;;f/-NO. 89/1 .95/1(P), 95/2(P),&95/3(P, over an extent of 1.620 Hectors, Black Granite 
··--"� . . .# .•... \J:t:'.;.,., t'.i_g�:0:o{Kotamakanapalli village, Gudupalli mandal, Chittoor District. A.P, has proposed to 

,..ti:':�.t.-,.,-.'f:-........:..::�� ., ... :' · .. 

'·.:..1tf�,; 1!ffqgh Granite Blocks. 
··:.c, -. •,1.;<, ... .,. .• �t"i..!:�·� 

�HEREAS: Obeyed the national Green Tribunal, South Zone Bench Chennai, orders. 0.A. 
ro.106/2023(SZ), dated.08.11.2023 has directed Mis. J.R.GRANITES PVT LTD regarding the buffer 

:zone remediation, the project proponents are directed to furnish a Bank Guarantee to the 

�une of Rs.5,00,000/- (Five Lakes Rupees only)_ per Hector, within a period of 4(four) weeks. 

So that as per executor allocated extent of 'I .620 Hectors, are directed to furnish a bank 

tuarantee to the tune of Rs.810000/- (Rupees Eight Lakh Ten Thousand only} for a period 
:pt 6 months. I.e. 04.06.2024 to comply with conditions stipulated in the Consent of operation 
!jn accordance to the norms laid down by the Statutory Body as committed by M/s.J.R. 
tRANlTES PVT LTD 
T 

)n pursuance of the above, we STATE BANK OF tNDIA N0.310 SIPCOT HOUSING COLONY ... 
�OOKANDAPALLI Hosur, Krishnagiri {OT) -635126, Tarnllnadu, quarantee the observance and . . . 

]performance by the EXECUTOR of the various terms and obligation as provided in the commitment made 
I . . 
·-above and undertake to pay to the · Statutory Body subject .to a maximum sum not exceeding 
!Rs.8,10,000/- (Rupees Eight Lakh Ten Thousand only) on demand and in the event ;f.the 
"-t)" � • • • 

,company falling to comply with_ the above Conditions/Direction. 
� 
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d-l. 06. 12 . ..22, 

i -, 

Our liability under the guarantee is restricted to Rs.8, 10,000/- (Rupees Eight Lakh Ten 

Thousand only). Our Guarantee shall remain in force until 04.06.2024 Unless a suit or action 

to enforce a claim under this guarantee is filed in writing against us before the date of expiry, 

all our rights under this guarantee shall be forfeited and we shall be relieved and discharged 

from all liabilities whatsoever thereunder: 

Notwithstanding anything contained herein: 

a. Our liability under this bank guarantee shall not exceed Rs.810000/- (Rupees Eight 

Lakh Ten Thousand only) 

b. This Bank Guarantee shall be valid upto 04.06.2024.(date of expiry) 
c. we are liable to pay the guaranteed amount or any part thereof under this Bank Guarantee only, 

and only if you serve upon us a written claim or demand on or before 26.05.2025.( Last date of 
claim}. 

d. The Bank Guarantee should be returned to us after the expiry date for the cancellation purpose 
enclosing a no-claim letter. Even if the original guarantee is not returned after the expiry date, our 
liability on this guarantee ceases to exist. Margin Money provided towards issuance of Bank 
Guarantee shall continue to be in force in favour of the Bank until the original Bank Guarantee 
along with No Claim Letter confirming the discharge of liability of the Bank is received from the 
Beneficiary. 

e. Notwithstanding anything contrary contained in any law for the time being in force or Banking 
practice, this guarantee shall not be assignable or transferable by the beneficiary notice or 
Invocation by any person such as Assignee, Transferee can be made only by the Beneficiary 
directly. 

Place: HOSUR 

Date: 06.12.2023 

���� 
ForST:� INDIA k...L. l(«l(l'!' �m&r 

Chief Manager,SME Hosur Branch 

K..V. SR!RAM 
SS No: K15298 

���m� 
For S_T'<V�NK OF !NOIA 

�mt��it �mwr 
Chief Manager,SME Hesur Branch 

f Mo�t5 fA::r 
A-� ..-(617 

41



To, 
The Environmental Engineer, 
A.P. Pollution Control Board, 

1s1 APSFC Building, Narasimha Theertham Road, 
Near LIC of India, Balaji Colony, 
Tirupati - 517502, AP. 

07.12.2023 

From, 
M.Chandra Sekhar, 

Prop:Sri Sai Krupa Granites, 
No. 18-108, Venkateswara Nilayam, 
Vinayaka Street, New Pet, 
Kuppam- 517425, 
Chittoor dist, AP. 

Respected Sir, 

Sub: Directions of the NGT order vide Ok 

� eiS 
-----/ \ . 

�� 

. i1i--'Y 
o. 106/2023 (52) dated s" Nov�223.AD. 

undertaking of fullfill the directions as per the order; Reg 

Ref: NGT order OA NO. 106/2023(SZ) 81h November 2023. 

With Reference to the above subject, we are enclosing herewith DEMAND DRAFT & BANK GUARANTEE 
details given below. 

SL.NO DATE REF.NO AMOUNT DESCRIPTION 
1. 05.12.2023 DD.Sr.No. 014733019372 3,35,000.00 Balance of the 

revised 
Environmental 
compensation. 

2. 27.11.2023 BG.NO.NX01BGP233310002 3,05,500.00 Regarding the 
Buffer Zone 
remediation. 

In view of the above, we request you to kindly revoke the STOP PRODUCTION ORDERS ISSUED against 
our mine area. We also undertake to obey the further instructions of the Board from time to time if any. 

Kindly acknowledge the receipt of the same. 

Request for your directions in this regard. 

Thanking you. For SRI Sai Krupa Granites, 

M.Chandra Sekhar, 

(Proprieter) 

Copy submitted to The Member Secretary, AP. Pollution Control Board, Vijayawada for favour of 
information. 
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Karur Vysya Bank · 

C-24(2) 
(to be issued in Branch's letter head) 

LETTER TO BE SENT ALONG WITH THE BANK GUARANTEE 

Date:27/11/2023 
To 
Member Secretary, 
Andhra Pradesh Pollution Control Borad, 
Paryavaran Bhavan, APIIC Colony Road, 
Gurunanak Colony, Auto Nagar, Vijayawada - 520007 

Dear Sirs, 

Reg : Bank Guarantee No. NXOIBGP233310002 dated 27/11/2023 for 
Rs.3,05,500 /-(Rupees Three Lacs Five Thousand Five Hundred only) issued in 
your favour by our Bank on behalf of Mis Sri Sai Krupa Granites, Rep by Partners 1) Mr. 
M Chandra Sekar and 2) Mr.S Sunil Kumar. 

* * * 
We refer to the above mentioned Bank Guarantee. 

Please note that a confirmation of the said Bank Guarantee is available at our 
Kuppam office at D no: 14-113/11, A P Vajravel chetty street, Near Sri Priya 
Nursing Home, Kuppam -517425.(address of the said office). 

If you want to have confirmation about the authenticity of the said Bank Guarantee in 
your own interest, you may please write to our above office. 

Thanking you, ,,,,,:. ;,,,[i)"t:'��. 
.,, .·• ' � 1 �';,:-! . 

Deputy/Asst. Manager 

. Y,aur& faithfullY,, 1 +.:J For Tne xarur vysy'a �· · 

· Authori�\l'i,'; '<.•� 
Copy to: The Karur Vysya Bank, Divisional Office Tirupati, 6-8-1250,151 Floor, Priya Towers, 
Ngos Colony, K.T Road, Near Anna Rao Circle, Tirupati, Andhra Pradesh-517501 (Controlling 
Office):- 

we have issued a Bank Guarantee as. per details mentioned above, a copy of which is 
enclosed for your reference and records. 

THE KARUR VYSYA BANK LIMITED 
D.No. 14·113/11 
A P Vajravel Chetty Street, 
Near Sri Priya Nursing Home, 
KUPPAM - 517 425. Chittoor Dist., AP. 
(/' (08570) 255911 M (M) 85702 55911 
E.mail : kuppam@kvbmail.com 
CIN : L65110TN1916PLC001295 

,. 
; .N � .. :.. • :.• . • ' . ,! ,• • � l - 
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0 

0 0 0 0 
O O O 

0 0 

0 
0 0 

0 0 0 

0 0 0 
0 0 0 

Date of Issue 
Date of Maturity 

Bank Guarantee No: NXOIBGP233310002 
Amount : Rs. 3,05,500/­ 

: 27/11 /2023 
: 26/05/2024 

27002308001 0/o IG R 

Please write or type below this line 

SUBIN-APAP1804650476773243618424V 

M CHANDRA SEKHAR 

KARUR VYSYA BANK KUPPAM 

SRI SAi KRUPA GRANITES KUPPAM 
100 
(One Hundred only) 

Bank Guarantee NO. NXOIBGP233310002 
-r 
::> r:.: 
"' <i ·r: 

This deed of Guaranatee at Kuppam on this 2Th day of November, 2023 by Karur .}, 
� Vysya Bank Ltd., D No. 14-185, AP Vajravel Chetty Street, Kuppam 517425, i ,;, 

Chittoor District, Andhra Pradesh ( hereafter referred to as "THE GUARANTOR" � 
For The KarurVysya Bank Ltd. For The Ka1��k ltd. . I 
�c1'-\V� . . L<1?M1]RIBJ) 001306.719:3'� 

statutory 
�e�t;horise1 Officer . . Att�fi�i Offi?W�t;·-·-·-:,--;�;·-1 

I The authenticity of trus Stc}mp·cerlificate,.shoulct·be-v 
rifi s , . · .. ::· • ..:·. • · ·.·.·· . · :...-.·. ·,.;.�:�:-.. j 

Any discrepancy in the details on this Ce;.tificate andeas ;t;:ta�:;n .sh l;e 1lewse tabns,p t ,c,oMm··bo.r t usA1ng·e-Sta111i:,·Mob1ie,App-0f·Stock Hoicling. 
2 Th . . . · 1 e o , e pp renders ,t invalid. 
, e onus of checking the leg1t1rnacy ts on the users of the certificate . 
• , In case o! any discrepancy please inform the Competent Authority. 

� 4 � r=> 

Vijayawada - 520007 

Member Secretary, 

Andhra Pradesh Pollution Control Board, 

Paryavaran Bhavan, APIIC Colony Road, 

Gurunanak Colony, Auto Nagar, 

To, 

Second Party 

Paid By (For Whom) 

Stamp Duty Amount(Rs.) 

,., 
� 

·-·::;···············-- - ... - 
� 
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BG No. NXOIBGP233310002 Date : 27/11/2023 

which expression shall include its successor or successors) in favour of Andhra 
Pradesh Pollution control Board, ( hereafter referred to as "Statutory Body" ) 
represented by Member secretary. 

WHEREAS Mis Sri Sai Krupa Granites , No.18-108, Venkateswara Nilayam, 
Vinayaka Street, New Pct, Kuppam, Chittoor District, Andhra Pradesh - 517425. 
( hereafter reffered to as " EXECUTOR") having its manufacturing unit at Sy No. l 00( 
Exten .0.611 hecters), Kotamakanapalli Village, Gudipalli Mandal , Chittoor Dist. A.P 
has proposed to manufacture Rough Granites Blocks. 

WHEREAS obeyed the National Green Tribunal , South Zone Bench orders, O.A. 
No. 10612023 (SZ) dated 08.11.2023 , has directed Sri Sai Krupa Granites 

Regarding the buffer zone remediation, the project proponents are directed to furnish a 
bank Guarantee to the tune of Rs.5,00,0001- (Rupees Five lakhs only) per Hectare 
within a period of 4 (four) weeks. So that as per executor allocated extent of 0.611 
Hectares are directed to furnish a bank guarantee to the tune of Rs. 3,05,5001- 
(Rupees Three Lakhs Five Thousand 'and Five Hundred only ) for a period of 6 
months, I.e 26.05.2024 to comply with the conditions stipulated in the Consent of 
operation in accordance to the norms laid down by the Statutory Body as committed 
by Mis Sri Sai Krupa Granites. 

In pursuance of the above, we Karur Vysya Bank Ltd., D No. 14-185, AP Vajravel 
Chetty Street, Kuppam 517425, Chittoor District, Andhra Pradesh, guarantee the 
observance and performance by the EXECUTOR of the various terms and obligation 
as provided in the commitment made above and undertake to pay to the Statutory 
Body subject to a maximum sum not exceeding Rs. 3,05,500/-(Rupees Three Lakhs 
Five Thousand and Five Hundred only ) on demand and in the event of the 
company falling to comply with the above Conditions/Direction. 

Our liablity under the guarantee is restricted to Rs. 3,05,500/-(Rupees Three Lakhs 
Five Thousand and Five Hundred only ). Our Guarantee shall remain in force until 
26._05.2024. Unless a suit or action to enforce a claim under this guarantee is filed in 
writing against us before the date of expiry, all our rights under this guarantee shll be 
forfeited and we shall be relieved and discharged from all liabilities whatsoever 
thereunder. 

Notwithstanding anything contrary contained in any law for the time being in force or 
banking practice, this guarantee shall not be assignable or transferable by the 
beneficiary. Notice or invocation by the any person such as assignee, transferee or 
agent of beneficiary shall not be entertained by the Bank. Any invocation of guarantee 
can be made only by the beneficiary directly. 

For The Karur Vysya Ban_k Ltd. 

�\..,\t)M' 
Authorised Officer 

c- 
�) 

r> 

For The Kad ::a Bat Ltd 

Authorised Offic��� 
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BG No. NXOIBGP233310002 Date : 27/11/2023 

Notwithstanding anything contained herein: 

1. Our liability under this bank guarantee shall not exceed Rs. 3,05,500/-(Rupecs 

Three Lakhs Five Thousand and Five Hundred only) 

2. This bank Guarantee shall be valid up to 26.05.2024. 

3. We are liable to pay the guaranteed amount or any part thereof under this bank 

guarantee only and only against the written claim or demand from Member 

Secretary. Andhra Pradesh Pollution Control Board, Vijayawada.on or before 

26.05.2024. 

Place: Kupparn 

Date: 27 .11.2023 

For The Karur Vysya Bank ltd. 

�(�o� 
Authorised Officer 
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To 
The Member Secretary 
A.P.Pollution Control Board, 
Head office, Paryavaran Bhavan 
Opp. JAMAC Housing Complex, APIIC Colony, 
Gurunanak Colony, VIJAYAWADA-520 007, (A.P) 

--- Respected Sir, 

From 
Sri K.Siva Prakash 
Formerly M/s. Sr.i Venkata Sai Granites 
0.405 Ha Black Granite Mine,. A Sy. No. 103, Kotamakanapalli (Vt, Gudupalli (M), 
Chittoor District. _.. 
Cell No.: 9789941111, 9391052525. ----------- 

Sub: .Directions of The Hon'ble NGT, South Zone, Chennai, vide Order No. OA No.106/ 
2023 (SZ) dt. 8th, November, 2023 - Submittedto the Bank Guarantee and 
Difference of Environmental Compensation - vacate the S_TOP PRODUCTION 
ORDERS - Request - Regar.ding. 

Ref: The Honble NGT, order OA NO. 106/2023(SZ) 8th November 2023. 
* * * * * ........ 

The Hon'ble NG'(. South Zone .. Chennai, order OA NO. 106/2023(SZ) 8th November 
· 2023, Regarding the buffer zone remediation, the project proponents are directed 
to Iu'rn ish a Barrk Guarantee to the tune of Rs.5,00,000/- (Five Lakes Rupees 
only) per hector; and to pay balance amount of the revised environmental compensation, 
with-in four weeks. 

In this connection, we submitting the difference of Environmental 
compensation for Rs. 3,50,000/- vide D.D No. 960912 dt. 07.12.2023, and. Bank 
Guarantee for Rs.2',02,500/- vide B.G. No. NX01B(}P233410002 dt. 07.12.2023. 

In view of the above, we request you to kindly vacate· the STOP PRODUCTION ORDERS 
and issue necessary orders to -restore my· quarrying operations; we also undertake to obey 
the further instructions of the Board from time to time if any. 

Please accept and acknowledge the same . 
. Thanking you sir. \ ·� 

Ymys 
faitfully 

(K.�kash) 
Encl: l. Bank Guarantee for Rs. 2,02,500/- vide B.G. No NX01BGP233410002 dt. 

07.12.2023 
2. The D.D No. 960912 dt. 07.12.2023 for Rs. 3,50,000/- 

Copy submitted to the Envirnnmental Engineer, APPCB Regional office, Tirupati, in 
favor of information. 
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C-24(2) 
(to be issued in Branch's letter head) 

LETTER TO BE SENT ALONG WITH THE BANK GUARANTEE 

Date:07/12/2023 
To 
The Member Secretary, 
Andhra Rradesh Pollution Control Borad, 
Paryavaran Bhavan, APIIC Colony Road, 
Gurunanak Colony, Auto Nagar, Vijayawada - 520007 

Dear Sirs, 

Reg : Bank Guarantee No. BG No. BG No. NXOIBGP233410002 dated 07/12/2023 
for Rs._2,02,500 /-(Rupees Two Lacs Two Thousand Five Hundred only) issued 
in your favour by our Bank on behalf of Mr. K Siva Prakash S/o Krishnan 

* * * 
We refer to the above mentioned Bank Guarantee. 

' 
Please note that a confirmation of the said Bank Guarantee is available at our 
Kupparn office at D no: 14-113/11, A P Vajravel chetty street, Near Sri Priya 
Nursing Home, Kuppam -517425.(address of the said office). 

If you want to have confirmation about the authenticity of the said Bank Guarantee in 
your own interest, you may please write to our above office. 

Thanking you, 

Yours faithfully 
o lb�� . A ) A';sv4·;t� 

Deputy/kt. Man ,1W,, ager �(�J �t 
Copy to. The Karur Vysya Bank, Divisional Office Tirupati, 6-8-1250,151 Floor, Priya Tower�<-:. ,or,,� 
Ngos Colony, K.T Road, Near Anna Rao Circle, Tirupati, Andhra Pradesh-517501 (Controlling "::...,..{.yl,� 
Office):- 

we have issued a Bank Guarantee as per details mentioned above, a copy of which is 
enclosed for your reference and records. 

THE KARUR VYSYA BANK LIMITED 
D.No. 14-113/11 
A P Vajravel Chetty Street, 
Near Sri Priya Nursing Home, 
KUPPAM - 517 425. Chiltoor Dist., AP. 
(I' (08570) 255911 M (M) 85702 55911 
E.mail : kuppam@kvbmail.com 
CIN : L65110TN1916PLC001295 

g 
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First Party 

Second Party .' .. 

Paid By (For Whom) . 

-Member- Secret:iry,' .... 
Andhra .Pradesh Pollution ControlBoard, 

.. '" ·.·· . 

Paryavaraµ Bha;�n-i, t\PIIC Colony Road, · .. 

Gururulllik Colqny,·,�uto N agar, .·, 
· Vij,wa��da:�s'2�661>· .. · . 
'.Batik Guarfu)t�e NO .. NXOillGP233410002 · 
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BG No. NXOIBGP233410002 Date: 07.12.2023 

which expression shall include its · successor or successors) in favour of Andhra 
Pradesh . Pollution control Board, ( hereafter referred to as "Statutory Body" ) 
represented by Member secretary. 

WHEREAS Mr. K Siva Prakash S/o Krishnan aged about 51 years residing at .D: 
No. 2/285? . Mangai Nagar , Keelpudur Post, Kattikanapalli, Krishnagiri ·� · 
635001 , T.N . ( hereafter referred to as " EXECOTOR") having its manufacturing 
unit at Sy ·No.103, ( Extent 0.405 hectors) , Kotamakanapally Village, Gudipalli . 
Mandal , Chittoor Dist. A.P has proposed to manufacture Rough Granites Blocks. 

WH:EREAS obeyed the National Green Tribunal , South Zone Bench orders, O.A: .. · 
No. 106/2023(SZ) dated 08.11.2023 , has directed Mr. K.Siva Prakash 

Regarding the buffer zone remediation, the project proponents are directed to furnish a· 
bank Guarantee to the tune of Rs.5,00,000/- (Rupees Five lakhs only) per Hectare · 
within a period of 4 (four) weeks. So that as per executor allocated extent of 0.405 

.Hectares are directed to furnish a bank guarantee to the tune of Rs. 2,02,500/-. · 
(Rupees Two Lakhs Two Thousand Five Hundred only ) for a period of 6 months," 
I.e 06.06.2024 to comply with the conditions stipulated in the Consent of opera�ion in '. 
accordance to the norms laid down by the Statutory Body as committed by Mr. x 
Siva Prakash. 

In pursuance of the above, we Karur Vysya -Bank Ltd., D No. 14-185, AP Vajravel .. 
Chetty Street, Kuppam 517425, Chittoor District, Andhra Pradesh, guarantee the · 
observance and performance by the EXECUTOR of the various terms and obligation 
as provided in the commitment made above and undertake to pay to the Statutory .· ... 
Body subject to a maximum sum not exceeding Rs. 2,02,500/-(Rupees Two Lakhs 
Two Thousand Five Hundred only ) on demand and in the event of the company . 

. falling to comply with the above Conditions/Direction. 

Our liablity under the guarantee is restricted to Rs. 2,02,500/-(Rupees Two Lakhs . 
Two Thousand Five Hundred only ). Our Guarantee shall remain in force. until. . 
06.06.2024: Unless a suit or action to enforce a claim under this guarantee is· filed Jri · . 

. ( - . writing against us before the date of expiry, all our rights under this guarantee shll be 
'- 

forfeited and we shall be relieved and discharged from all liabilities whatsoever 
thereunder. 

ank Ltd� 
�-·· 

Notwithstanding anything contrary contained in any law for the time being in force or 
banking practice, this guarantee shall not be assignable or transferable· by ; the :\ ·. 
beneficiary. Notice or invocation by the any person such as assignee, transferee-or: 
agent of beneficiary shall not be entertained· by the Bank. Any invocation of guarantee . . , .. . 
can be made only by the beneficiary directly. 

For·The Karur-Vys� Bank Ltd. 

?--M 
Authorised Officer "'\.'O� 

- 
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BG No. NXOIBGP233410002 Date : 07 .12.2023 

Notwithstanding anything contained herein: 

1. Our liability under this bank guarantee shall not exceed Rs. 2,02,500/-(Rupees-Two 
Lakhs Two Thousand Five Hundred only ) 

2. This bank Guarantee shall be valid up to 06.06.2024. 

3. We are liable to pay the guaranteed amount or any part thereof under this bank · 

guarantee only and only against the written claim or demand from Member · 

Secretary . Andhra Pradesh Pollution Control Board, Vijayawada on or before 

06.06.2024. 

Place : Kuppam 

Date: 07.12.2023 
-«, 

r,. • • 

For The Karur v,sya Bank Ltd. 
.·, �.-JL� 

.. ' JJ7? 1:��':{� 
. Authensed Officer 

For The Karurm Vyy Bank Ltd. .- 

Q\WtOq . 
Autheris · leer . 

. . . . . . . 

. '�- .. 
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